
All, 

IN THE CENTRAL ADMINISTRATIVE TRI,AUNAL 
AHMEDABAD BENCH 

O.A. No. 143 / 1993 
T.A. No. 

DATE OF DECISION 15-4-1993 

Shrj T.K. Rathod 	 Petitioner 

Shrj J.t. Baxj 	 Advocate for the Petitioner(s) 

Versus 

______ 	 - and 	 Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. N.B. Patel 	 Vice Chairman. 

The Hon'ble Mr. V. Radhajshrjan 	 Member (A) 

Whether Reporters of local papers may be allowed to see the Judgement ?'? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 



KO 

Shri Tribhovan Kanji Rathod 
Mochi -ar No.2, Behind Subhas Market, 
Jarnnagar, (Gujarat) pin 361 001. 

 

Applicant 

Advocate 	ir. J.N. Baxi 

Versus 

The Union of India cciinc the 
Army Headquarters, Through 
The Engineer-inhief, Kashmir. Hse, 

7,1 	New Delhi 110 001. 

The Chief Lngineer (Army) 
Abmedabad Zone, 
hmedabad, Gujarat 330 003. 

The Garrison Engineer (Air Force) 
Air Force Station, Jamnagar 361 003 	Resondens. 

ORAL J U D G E M E N T 

In 

O.A. 143 of 1993 	Date 15-4-1993 

Per Hon tble Shri N.B Patel 
	 Vice Chairman. 

The aioplicant and his advocate are not present. 

Dismissfor default. 

(V. Radj-iakrishnan) 	 (N.B> atel) 
Member (A) 	 Vice Chairman. 



LA 

M.A. No 41993 IN O.A. No.143/93 

DT ; 	.9 	 ORER 

18-8-93 	 1K.4. allowed. Order dismissing 

O.A. 14:3/93 set aside. O.A. restored 

to file 

2. 	Notice pending admission returnable 

on 17-9-1993. 

V. Radhakrishnan ) 	( N.B. Pate]. ) 
Member (A) 	 Vice-Chairman. 

3 

LIr.2athak has fi1d appearance for 

tneap1icant. His name may be shown on 

the3oaLd. Adjourned t(D 

LV. R adhakri shnan) 
i1ember A) 

(N.$Patel) 
Vice Chairman 

or '21L')f 	 - 

Mer' (i 



me 
Office Report Order 

i-1O-49c 3 
Heard Mr., Patha} and Mr, Kreshj. In this 
case the applicant has Claimed 
cted reliefs, namely in respect df his 

promotion to the post of P.M. and in respect 
of the pay scale to which he is entitled 
with effect from 16-10_1981. Mr. Patha}-
for the  applicant states that in the 
present applicatjo, the applicant would 
pre - s prayer no.4 of the appljcatjo, which 
relates to his grievance tegarding pay 
scale available to him. He states that the 
applicant will file' a separate apolication, 
sofaras the relief rearding hi's promotion 
and °ntia1 reliefs i.e, reliefs 
no. 1,2,3,& 5,are COncern.d. The present 
appljcatjo1..1 will, therefore, be confj' 
to and proceeded with only in respect of 
relief n6.4 claimed in the application. The' 
apTlicant, if thought fit by him, may file 
a separate application in respect of his 
other gtjevance regarding his rprotjon. 

Admjttecl. Reply to be x filed ,within three 
weeks4 	 filed within the said 
stipulated oerjod, rejoinder may be filed 
within One week after the filing of the. 
reply. Reply and rejoinder be accordingly 
filed in the Offjce.Whether reply and 
rejoinder are filed or not within the 
stipulated period, the matter may be fixed f ol 
final hearing in due course by the Office. 

(V. Radhakrjshnan) 	 (.B. jate1) 
Member (A) 	 Vice C1(ajrman. 



p 

18-11-99 
Heard. Oral order passed seParately. 

(z 

I.  ) 

;.:i : 



22.9.99 I 

13.1C.99 

O.A/143/93  

0DR 

As the Division encb is not available, 

adjourned to 	 - 

. 	. . 	 (v. Radhakrishnan 
Me-irber ) 

rrLb 

Mr .Pathak says that he ha8.  not received 

the copy of. the -reply statement. Copy shculd 

	

be given to him. It,. 	thats. prays for 2 weeks 

I time. Adjourned to 2Z-9-99. 

¶ 	 .• 	-• 

......... 	(v .............RA
.rIsHrN) 

IBR (j) 	 V ]CI CHAIRkikN 

S 

Acijourne. o. 13.10.1999. 

:.. 	--• 	. 	 -. 	.•. 	. 	•••• 

(P.0 .Kanflan) 	.......( J Ramak ri shnan) 
- Mewber(J) 	. 	. 	1ice Chairman 

vtC. 

- . 	 Firs. Sheth enters apéance 

-. - 	for the respondents in place of Mrs.afa:a 

and prays for a shor adjournrnnt. 

Adjourned to 18,11.1999.. 

(A33anghavi) 	-- • -.(, arn&ri-shnan) 
Fiember (J) 	 Vice Chairiran 

-rnt 

22.07.99 

1-9-99 

--1 	 •-_ 	 -. 	 I 



18-11-99 	Jral order :issed seprat1y. 

.lvx) 	(v.RAj I.3iiiAN) 
vir 

/ 



O.A/14 3/93 

OFF 	p ORT 
 

ODR 

22.071 As the Division Beach is 	not available, 

I adjorr1ed tO 01.09. 99. 	 - 

(va. Radhakjshnan1  

Meer 	
) 

mb 

99 . 	. 	 .. :.pt:•.ak says that he ha 	not recejd 
th 	of the re,i7 	tatrn 	t' 

be Jivn to hi.r,Patha k nrays thr2 weeks 

.c 

a. 	{J) vr 

22.9.)9 Adjourned to 13.10.1999. 

(P.0 .Kar2nafl) 	 (V. Ramakrishflan) 
( J) 	 vice Chairman 

vtc. 

13.10.99 . ..... )lrs. Sheth enters appearance. 

for the, respondents in place of Mrs.Safaya 

and prays for a short adjournment. 

Adjourned to 18.11.1999. 

(A. S. Sanghavi) 	W. Ramakrishnan) 
Mber,  (J) 	 VIC6 Chaizman 



CENTRAL ADMINISTRAFI\E TRIBt \L 
AH\ftU\B \l) BECU 

DATE OF DECISION 1811.99 

Petitioner Is] 
Mr. T.KRathOd. 

Mr. P.I.Path* 	
_dvocate for the petitioner I] 

Versus 

Union of India, & ors 	
______i Respondent Es] 

rs.P.B.Shetll 	
Advocate for the Respondent js] 

M  

CORAM 

THE HON'BLE MR. V.RAMAKRISHNAN 	VICE CHAIRMAN 

THE HON'BLE MR. A.S.SANGHAVI 	
MEMBER UI 

JUDGMENT 

Whether Repoers of Local papers may be allowed to see the judgment? 

To be referred to the Repoier or not? 

Whether their Lordships wish to see the fair copy of the judgment? 

W'!r it needs t be cjiru!ated to other Benches of the Trihnn. 7 



Tribhovan Kanji Rathod, 
Residing at Mochisar No.2, 
B/H Subhas Market, 
Jamnagar. 	 Applicant 

Advocate 	Mr.P.H.Pathak 

Versus 

1 	Union of India, Through 
The Engineer In Chief, 
Kashmir House, 
D H Q P 0 New Delhi 

2 	The Chief Engineer [ArmY], 	 F 

Ahmedabad Zone, 
Ahmedabad 

3. 	The Garson Engineer [Air Force], 
Air Force Station, 
Jamnagar. 	 Respondents 

Advocate Mrs.P.B.Sheth 

ORDER [oralj 
In 

O.A.NO. 143/93 

Dt.18. 11.99 

qV 	Per Hon'ble Mr.V.Raniakxishnafl Vice Chairman 

e 



S.Solanki 
I 5 

ii.  

Heard Mr.Pathak and Mrs.RB.Sheth. Mr.Pathak 

now submits that the applicant would prefer to seek his 

remedy under the Labour Laws and seeks leave to 

withdraw the present O.A. Leave granted. O.A. stands 

disposed of as withdrawn. 

As regards the liberty to approach the industrial 

Tribunal, the applicant can tale 	recourse whatever 

remedies available to him under the lawØ. 

5 

I A.S.SANGHAVI) 
MEMBR ['J] 

a, 

4 
Ii 



- 

' 	 CENTRAL ADMINISTRATIVE TRIBUNAL, DEL-1! 

.#pIication No. 	
1-? 

2 	of 19 

Transfer Application No. 	 Old Wtjt. i eL N o......................... 

CERTIFICATE 

Certified that no further action is required to be tak en and the case 
Room (Decided) 

Dated: 

Countersind. 7 	 '- 

Section9/Court Officer. 

is fit for consignment to the Rcord 

iv7SignatukoIi ,  Dealing 
Assistant 



p 

CENTRAL -ADMINISTRATIVE TRIBUNAL 

HNEDAB?D BENCH 

S AD 

CAUSE TITLE - 

W€ OF TFE PARTIES 	
i 

VS R S US 

UO.I, & ORS. 

IR.NO, 	DESCRIPTION 02 BOO £ENS 	 PA GE 
------ - - 

QZ 

 

-- 
jr/ 

V 


